CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

. B34, No. 471 _of 1396,
Monday this the 27th day of April 1998.

CORAM : .
"HON*BLE MR. A.M. SIVADAS, JUDICIAL MEMBER

HON*BLE MR. S.K. GHOSAL, ADMINISTRATIVE MEMEER

V. Yelayudhan, Clerk,

Mail Motor Service, Calicut-1.

(residing at Edalil House, B | -
#.0. Vengery, Calicut=10. +«« Applicent

(By Advocate Shri ﬂ.h‘ Rajendran Nair)

Vs. - 4 .

1. The Sanior Supgrintendent of
Post Offices, Callcut Bivision,
Calzcut.

2. The Officer in Charge, Record
0ffice, Aramy Medical Qorps (Records),
Lucknow=2. .

3. The Director General of Fosts,
- Dak Bhavan, New Delhi.

4. Union of India represented by
Secretary to Government, Ministry of 7
Communications, Naw Delhi. e Respondants
(By Advocate Shri ﬂatheus J Naedumpara, ACGSC)
| The applxcation havxng been heard on 27th April 1998,

the Tribuaal on the same day dalivaraa the Follouing.
0 R D ER

HON'SBLE MR, A.M. SIVADAS, JUDICIAL MEMBER

" 'The applicent ‘seeksto declare that he is entitled
to get;hié pay fixed in tarms of Arnexure A=1 order at the
higher stage in the scale of pay of Rs.260-480 (pre-revised)
with effect from 3.8.1978 and direct the respondents to
refix the pay of the applicaent at the stage of B.284 in the
‘scale of pay of Rs.260-480 (pre-revised), in terms of

Arnexure A=-1 erder with affact from 3.8.1378 on the basis of

" the particulers furnished to the respondents as per A=5
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letter and to grant him all consequential benefits

including srrears of pay.

2. when the original agplication came up for heering
it is submitted by the lsarmed counsel on both sides that

due to went of records as to tha number of years of service
the applicant had put in the equivalent or higher cadre
in thae Armed forces, difficulty iIs experienced and the

difficulty can be solved,iP the epplicant files an
aPfidavit in the proper form steting the particulers

as to the yéaré of sarvice in the equivalent or biﬁher
scale in the Armed forces. -3ince both sides agree. to
solve the problem in the fashion stated above, the
applicant is permitted to fxle an affidavxt before the first
respondantq gs stated . gbowae within three veeks Prom
today along with a comprehensive representation. On
réceipt of ths affidavit along with comprehensive
representaﬁioh, the first respondent shall consider the
same and dispose of ' : by a spepking order within two

months therefrom.

3. Original Appiication is disposed of accordingly.

Dsted the 27th April, 1998. "fi;z_ﬂ_____,——>

o costs.

A.M. 5IVADAS
JUDICTAL MEMBER

Aonxufijfz,,ffe MEMBER
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List of Ahnexﬂres

Annexure-Al: Letter No.8(34)F.I111/57 dated 25.11.1958
 issued by Government of India, Ministry
of Finance.

Annews re AS: Letter No.MM8/CT/staff/yy dated 1.12.1995°
: issued by Public Relations Inspector(Postal)
Calicut to the applicant.,
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